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| IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH
O.A.No. /243/93 i (,.%i"”\
A, No.
MeAs303/93
DATE OF DECISION 13th December, 1993.
CeM.Leuva Petitioner
Mr.8.P.Tanna Advocate for the Petitioner(s)
| Versus
{ _Union of India & others Respondent
\
‘ Mr.Akil Kureshi for respondents Advocate for the Respondent(s)
No. 1 and 2.
CORAM :
The Hon’ble Mr. N.3.Patel $ Vice Chairman
T The Hon’ble Mr. KesRamamoorthy : Member (&)

1. Whether Reporters of local papers may be allowed to see the Judgement ?}

2. To be referred to the Reporter or not ¢

3. Whether their Lordships wish to see the fair copy of the Judgement ?
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4. Whether it needs to be circulated to other Benches of the Tribunal ?
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C.M..Leuva', I.A‘S.'

21,Niharika Bungalows,

Near Himatlal Park,

Ambawadi,

Ahmedabad ¢ Applicant

Advocate : Mr.B.P.Tanna

versus

1. Union of India, through
the Secretary, Government of
India, Ministry of Home Affairs,
Department of Personnel and
Administrative Reforms,
New Delhi-110 001

2o Union Public Service Comnissien,
through its Secretary,
Dholpur House,
New Delhi.

3. The State of Gujarat,
through the Chief Secretary,
Sachivalaya,
Gandhinagar ¢ Respondents

Advocate ¢ Mr.Akil Kureshi for
respondents no. 1 & 2,

ORAL __ORDER in

0.A.243/93 & With

M.A«303/93
Date:13.12,93
Per : Hon'ble Mr.N.B.Patel $ Vice Chairman

MreMehta for Mr.T;nna):eeks permission to withdraw
this Cea. with liberty to move the Tribunal for imﬁleadmﬁgwd\

Of the present applicant as party-respondent in 0A/28%/92.
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Permission granted with liberty as porayed f{oOre

Me 4o and Oeie stand disposed of as withdrawne.

No order as to costse

/
j L r—
(KeRamamoorthy)

Metber ()

fledeDe

A~

(NeBePatel)

Vice

Chairman



AL ADMINISTRATIVE TRI3UMAL
Ahmedabad Bench  * ¢ \

Application No, o= (2us3 [23 of 19
Transfer Application No. 01@ W,Pett No,
CERTIFICATE

Certified that no further sction is required tobe
taken and the case is fit for consignment to the Record
Room (Becided)

Dated ¢ 2o0=ls2
Countersigned 3 gpni?L
PR ) ; Signmturg of the Dealing
ngwbﬂa%i!;Qﬁ_[&wyj? Aqqigygpt
Section OffiterLourt officer /
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